From

The Deputy Commissioner,
Una, District Una (H.P.)

To
The Deputy Registrar (Judicial),
Hon’ble National Green Tribunal,
Principal Bench, Faridkot House,
Copernicus Marg, New Delhi-110001.

No.189% /ADM/ALC
Dated 05 .03.2022

Sub: - Notice of hearing in Suo Moto matter-

O.A. No. 143/2022. In re: “7 killed in

blast at firecrackers factory in Himachal

Una”, published in the Tribune dated 22"

February, 2022.

Sir,

Kindly refer to your office notice dated
23.02.2022 whereby the undersigned has been informed that
the. above referred O.A. No. 143/2022 will be taken up for
hearing by the Hon’ble National Green Tribunal through
Video conferencing on Tuesday the 08" March, 2022 and

also directed to be present before the learned Bench through

the Video conferencing alongwith response.

In this regard, the undersigned respectfully

submits as under: -



A. Brief Incident Report

1. A fire related accident caused due to explosives in a
shed located in village Bathu, Tehsil Haroli was
reported at around 10.15 AM on 22.02.2022 to the
police control room. On receipt of the information, the
fire brigade and police teams were rushed to the spot.
SDM Haroli along with revenue teams also rushed to
the spot for relief work. The immediate cause of the
accident is explosion and resultant fire caused due to

the explosives being used for making firecrackers at the

said premises.

2. Due to the explosion, 6 persons died on the spot while

14 persons were injured due to burn injuries. 18 victims

were females while 2 victims were males.

3. Out of the 14 injured persons, 11 persons were referred
to PGI Chandigarh for further treatment from Regional
Hospital, Una whereas 3 persons with minor injuries

were admitted at Regional Hospital Una.

4. Identity of the 6 deceased was established, post-mortem
was conducted and bodies were handed over to the
families for last rites on 23.02.2022. Immediate relief of

Rs. 50000/- has been provided to each of the families of

the deceased victims.



5. In respect of the injured persons, Rs. 15000/- each has
been provided as immediate relief to 8 persons with
major injuries, Rs. 5000/- each has been provided to 5
persons with minor injuries. Out of those referred to
PGI Chandigarh, 5 persons have died since the date of
the incident and their families have been given
additional immediate relief of Rs. 50000/~ each. One
more person referred to PGI was found not to have been
admitted by PGI and as per accounts of ambulance team
he left for treatment at Ambala. He is still being traced

through police and still to be given relief.

6. Total amount of Rs. 6.25 lacs has been given as
immediate relief to families of the 11 deceased persons
and Rs. 70,000/- has been given as immediate relief to
the injured persons. Rs. 4 lacs per deceased (in total as
ex-gratia) would be disbursed to the families after
completion of codal formalities as per State Relief

Manual. The documentation for the same is being done

by SDM Haroli.

7. At present, 03 persons are admitted in PGIMER
Chandigarh and 01 person is admitted in RH Una and

04 persons have been discharged after treatment.

8. In addition to this, additional relief for the families of
the deceased to the tune of Rs. 2 lacs per family and for

the injured persons to the tune of Rs. 50,000 per person
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has been announced by the Hon’ble Prime Minister of
India as ex-gratia relief for which the documentation
like legal heir certificates, bank account numbers etc are
being collated for submission to PMO through the

online portal.

9. The complete list of victims is as follows: -

Details of 11 Deaths (All Females)

Sr. |Name Details - Remarks
No. ' -
1. | Akhtari (53 | #19, Santokhgarh, 'Died on
years) W/o ' Santokhgarh,Una,Hima | the pot
Anvar chal Pradesh, 174301 |
Hussain |
2. | Anmata (19 . Santokhgarh, Died on
Years) D/o Santokhgarh,Una,Hima ' the spot
Anwar chal Pradesh, 174301
3. | Shaheen D/o  Post Office Fatehganj, ‘Diedon |
Nannhe Mirganj, District ' the spot
Bareilly, Uttar Pradesh-
243501
4. | Rajni Devi (28 Dallewal, Hoshiarpur ‘Diedon
years) D/o Punjab-144523 the spot
Kartar Chand =~ ﬁ |
5. |Monika (37 | Ward No.10 Village & | Died on
' Years) W/o | Post Office Bahdala, the spot
Deepak Behadala, (459) Una |
Kumar Himachal Pradesh-
174306 |
6. | Sunita (35 ' Village Bhangal, Post Died on
Years) W/o | Office Bathri (174301), | the spot
R
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' Kartar Chand | Nangal Rupnagar
‘ Punjab-140126
7. | Asgari (45| Ward No. 08 Village & | Died at
| years ) Post Office | PGIMER
'W/o  Noseh | Santokhgarh, Tehsil and | Chandigar
 Ali District Una, Himachal | h on 24-
| Pradesh-174301 02-22
| 8. | Jafri (43 | Near Gurudwara, Ward | Died at
years) No. 07 Village & Post | PGIMER
- W/o Noor | Office Santokhgarh, | Chandigar
Mohammad | Tehsil and District Una, | h on 24-
Himachal Pradesh- | 02-22
| 174301
9. Isharat B (39 |43, Sadar Cantt, | Died at
| ' years) W/o Bareilly District | PGIMER
i Moveen Bareilly, Uttar Pradesh - | Chandigar
| 243001 h on 25-
.! 02-22
' 10. | Shakeela (43 | Gora Loknathpur Died at
| years) Mustakil, Bareilly, PGIMER
W/o Nabi | Behroli, Uttar Pradesh- | Chandigar
Hasan 243504 h on 26-
02-22
11. | Nasrin (36 | Ward No. 08 Village & | Died at
| years) Post Office PGIMER
W/o Chote Santokhgarh, Tehsil and | Chandigar
District Una, Himachal | h on 27-
Pradesh-174301 02-22

Details of 09 Injured Persons (07 Female & 02 Male)

Sr.

Name

Details

Remarks




Farha (20 years)
D/o Sageer

Village Sutuiya,
Post Office
Kichha Udham
Singh Nagar,
Uttarakhand-
263148

Admitted in
Regional
Hospital,Una,
EP

Nikhat (16 years)
D/o Mo Mobeen

Bazaar
Cantt, Bareilly
Bareilly, Uttar
Pradesh 243001

Sadar

Not admitted
at P GI,
Minor
injuries
(Discharged)

Parveen D/o
Nannhe

Village &Post
Office Jankaur,
Jankaur  Khas
(216), Una,
Himachal
Pradesh-174303

Treatment at
Regional
Hospital,Una,
H.F

(Discharged
on 26-02-22)

Joshi S/o

Chandu Pal

Bathri, Tehsil
Haroli  District
Una, Himachal

Pradesh

Admitted in
PGIMER
Chandigarh

Nasra (61 years)
W/o Ali Hussain

Ward no. 8,
Village and Post
Office
Santokhgarh,
Tehsil &
District Una,

Referred to
PGIMER
Chandigarh

(Discharged
on 26-02-22)

_ Himachal
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l Pradesh-174301

' Referred to

6. Muskan(18years) | Village &Post
office ' PGIMER
| Do Chiots: Ll Santokhgarh,  Chandigarh
T?hSI,I = (Discharged
DistrctUn: gy 04419229} |
Himachal
' Pradesh-174301
T Nafeesa (51 | Ward No. 8§, Admitted in
Years) ' Village & Post  PGIMER
W/o Alsetitl| Office ' Chandigarh
Tabbar ' Santokhgarh,
Tehsil &
District Una, _
Himachal '
Pradesh-174303 E
8. Asma (39 years) House No. 21 Admitted ,
W/o Liaquat Post  Office inPGIMER
Bahroli ~ Gora Chandigarh |
' Loknathpur |
Ehatmali,
.- Bareilly, Uttar
| Pradesh-243504
9. Ismail (19 years) Bathri, Tehsil Referredto |
'S/o Guddu Haroli, District PGIMER |
| Una, Himachal Chandigarh,
| Pradesh further left
‘ for treatment
| 'at Ambala,

untraceable




till now

B. Background Facts

10. In the premises where this incident happened, there are
two sheds and one storage room. In one of the sheds, the
signs of fire and explosion are visible and the charred
dead bodies were found lying here. In the other shed,
packing material for firecrackers was found lying. A
tanker of water was also found in the premises. In the
storage room, as per the version of SP Una, some
explosives were found stored. Upon preliminary inquiry,
it has been found that the shed is located on Khasra No.
1709 in Khewat No. 852/419 and Khatoni No. 899/456
situated in Up Mohal Gurplah, Tehsil Haroli. As per the
report of District Revenue Officer Una received vide
letter No. 626/DRO/LR dated 05.03.2022 (copy annexed
as Annexure B-I), the M/s Nova Tech Engineers had
purchased the land comprised in Khasra No. 1709 area
measuring 0-36-55 hectare situated in Up Mohal
Gurplah, Mauza Bathu, Tehsil Haroli District Una on the
basis of permission granted by the Financial
Commissioner (Revenue) to the Government of H.P,
Shimla vide letter No. Rev.-B-F(10)98/2012 dated
01.05.2012 under the provisions of Section 118 of the



11.

H.P. Tenancy and Land Reforms Act, 1972 for making
“Weighing Scale Structure, Stee] Structures, RCC
Structures & Pre-cast RCC wall’ and Essentiality
Certificate issued by the Director Industries Department
Himachal Pradesh vide letter No. Ind. Dev. F (14) EC-
7/2012 dated 07.03.2012. However, M/s Nova Tech
Engineers were not found to be conducting any

operations at the premises at present.

It has also been found that another building (without
any name of unit indicated on the outside) with storage
of some explosives is located at some distance from this
shed on land comprised in Khasra No. 400, Khatoni No.
457 bearing Khasra No. 222 in Mohal Bela Bathri,
Tehsil Haroli. This land is recorded in the ownership of
M/s Jai Guruji Enterprises. As per report received from
the District Revenue Officer Una vide above referred
letter dated 05.03.2022, the M/s Jai Guruji Enterprises
had purchased the land comprised in Khewat No. 400,
Khatoni No. 451, Khasra No.222 area measuring 0-08-
93 hectare situated in Mohal Bathri Bela, Tehsil Haroli
District Una on the basis of permission granted by the
Financial Commissioner (Revenue) to the Government
of H.P., Shimla vide letter No. Rev.-B-F(10)-319/2020
dated 03.06.2021 under the provisions of Section 118 of
the H.P. Tenancy and Land Reforms Act, 1972 for
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making “ POP crackers and filaments’ and Essentiality
Certificate issued by the Director Industries Department
Himachal Pradesh vide letter No. EC/ 12/19943/2020
dated 03.11.2020. As per investigation conducted by
police till now, it is this unit which has been found to
have been running the operations at the shed where the

incident happened on 22.02.2022.

C. Action Taken

12. On 22.02.2022 itself, the undersigned had authorized
the Sub Divisional Magistrate, Haroli District Una to
conduct an inquiry into the cause and circumstances of
the said accident in pursuance of the provisions
contained in Section 9 of the Explosives Act, 1884 and
Rule 133 of the Explosives Rules, 2008. The SDM was
also authorized to exercise powers of search & seizure
under Rule 128 of the Explosives Rules, 2008. Copy of
the order no. 1822-27/ALC/DM-Una dated 22.02.2022
(copy annexed as Annexure C-I). The SDM Haroli
vide order bearing endorsement No. 196-200/Reader-
SDM dated 22.02.2022 (copy annexed as Annexure C-
II) had directed the M/s Jai Guru Ji Enterprises Bathri
Bela under Rule 125 (1) of the Explosive Rules, 2008 to
produce the license/ authority to store/manufacture the

explosive in the said premises within twenty-four hours
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on 23.02.2022 by 1600 Hrs. But the said firm failed to
produce the desired statutory permission/license within
stipulated period. Therefore, the Sub Divisional
Magistrate, Haroli District Una in pursuance of the
power conferred under Rule 128 (1) (d) of the Rules
ibid vide order bearing endorsement No. 201-
206/Reader-SDM dated 23.02.2022 (copy annexed as
Annexure C-III) had ordered to seal the premises of
M/s Jai Guru Ji Enterprises Bathri Bela till the safe

disposal of explosive or ingredients by appropriate
authority.

13. By letter no. 1830-37/ALC/Una dated 22.02.2022
(copy annexed as Annexure C-1V), this office had also
requested the office of Chief Controller of Explosives,
CGO Complex, 5™, A Block Seminary Hills, Nagpur,
Mabharashtra-44001 and Deputy Chief Controller of
Explosives, SCO-802 Second Floor, NAC, Manimajra,
Chandigarh-160101 to inspect/ examine the said
premises as per the provisions of Rule 128 of the
Explosives Rules, 2008. The team of Shri Sumitra
Raychaudhury (Dy. Controller of Explosives) and Shri
Saurabh Shakya (Dy. Controller of Explosives) was
deputed vide letter No. ACC/NH/22/01 dated
23.02.2022 (copy annexed as Annexure C-V) to visit
the accident site for investigation on 24.02.2022 and the
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Fm-——

d team visited the site on 24.02.2022 but their report/
ffice.

sal

instructions is yet 10 be received by this 0

However, the Deputy Chief Controller of Explo
SCO-802, 2" Floor, NAC, Manimajra, Chandigarh-

his letter No. ACC/NH/22/01 dated
) has

sive,

160101 vide

01.03.2022 (copy annexed as Annexure C-VI

our of

reported that no license has been issued in fav

M/s Jai Guruji Enterprises Bela Bathri, Tehsil
use, possess Or

Haroli

District Una by his organization to store,
manufacture fireworks/explosives.

s office has also

t Industries Centre

14, As a precautionary measure, thi

written to General Manager, Distric
Una vide office letter No. 1838-40/ALC/Una dated

22.02.2022 (copy annexed as Annexure C-VII) to

physically inspect and check all industrial units in the

District and check whether they have taken all statutory
approvals under the Explosives Act, 1884 if they deal
with manufacture, storage, sale and transport of
explosives at any stage of their processes. The action

taken report of General Manager, District Industries

Centre Una is awaited.

15. This office has also written to Labour Officer Una vide
this office letter No. 1841/ALC/Una dated 24.02.2022
(copy annexed as Annexure C-VIII) to physically
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PP

inspect and check all the units located within district
Una and to identify whether units employing the labour
are following due provisions relating to labour laws or

not? The action taken report of Labour Officer Una is

awaited.

16. This office has also written to Labour Officer Una vide

1857/ALC/Una dated 24.02.2022 (copy

letter No.
C-IX) to facilitate

annexed as  Annexure

documentation of the deceased as well as injured

persons for claim of compensation under the provisions

and to take up the

matter with competent authorities of EPFO and ESI for
e available under

of the Employees Compensation Act

any compensation which may b
respective statutes. The Labour Officer Una vide his
letter No. LO. Una/ compensation-1073 dated
04.03.2022 (copy annexed as Annexure C-X) has
reported that the Labour Inspector, Una and the Sr.
Assistant Labour Office Una have been deputed to
facilitate the documentation of dependants/legal heir of
deceased as well as injured persons for filling claims of
compensation under the provisions of Employees
Compensation Act, 1923. He has also reported that the
requisite documents/information are being collected and

the matter of filing of claim before the authority will be

taken up with the District Legal Aid Authorities.
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D. Magisterial Inquiry

17. It is submitted that vide order No.1822-27/ALC/DM-
Una dated 22.02.2022 (copy annexed as Annexure D-I)
the undersigned had authorized the Sub Divisional
Magistrate, Haroli District Una to conduct an inquiry
into the cause and circumstances of the said accident in
pursuance of the provisions contained in Section 9 of
the Explosives Act, 1884 and Rule 133 of the
Explosives Rules, 2008. However, the Principal
Secretary (Home) to the Government of Himachal
Pradesh vide order bearing No. Home (A) E (5)-2/2021
dated 22.02.2022 (copy annexed as Annexure D-II) has
appointed Shri S.S. Guleria, Divisional Commissioner,
Kangra Division to conduct a Magisterial Inquiry in the
matter and submit the inquiry report. In view of this, the
undersigned has withdrawn the order appointing the
SDM as the inquiry officer vide order No. 1842-
47/ALC/DM-Una dated 24.02.2022 (copy annexed as
Annexure D-III) and presently the Divisional

Commissioner, Kangra is conducting inquiry into the

matter.

18. The Divisional Commissioner Kangra had visited the
spot on 23.02.2022 and the statements of all the
Officers/officials/stakeholders related to fire incident
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were recorded by him on 24.02.2022 and the statements
of the three victims admitted in the Regional Hospital
Una were recorded by him on 25.02.2022. He had also
recorded the statements of major injured persons who
are admitted in PGIMER, Chandigarh on 26.02.2022.
The inquiry report will be submitted directly to the State

Government.

E. Police Investigation

19. It is submitted that as per report received from the
Superintendent of Police, Una vide letter No.
Reader/SP: 22-9240 dated 05.03.2022 (copy annexed as
Annexure E-I), a case FIR No. 41/2022 dated
22.02.2022 U/s 304, 286, 323, 34 IPC and Section 5 of
Explosive Substance Act, 1908 was registered at Police
Station Haroli in this matter. He has further reported
that this case has been registered on the complaint of
one victim namely Farha D/O Sh. Sangir Ahmad /o
VPO & Tehsil Satarganj, District Bareilly, UP at
present residing in H.No. 39, Ward No. 8, Santoshgarh,
Tehsil & District Una stating therein that she has been
working in this cracker factory for the past one month
in which about 30-35 persons were employed. On dated
22.02.2022, while they were working, suddenly a

massive fire broke out in the explosive mixture due to
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which 6 persons died on the spot while 14 others

including her were injured and were taken to Una

Hospital for treatment from where injured had to be

shifted to PGI Chandigarh. She further stated that this

event occurred due to negligence of the owner of the

cracker factory against whom legal action must be

taken. Brief summary of the investigation till now is as

follows: -

L

A Special Investigation Team (SIT) headed by
DIG Northern Range, Dharamshala and
comprising of Commandant 1% IRBn Bangarh and
SP Una was constituted vide DGP, HP Order
Endst. No. L&O-10 (Misc) 2022- 4232-35 dated
22.12.2022 for the investigation of this case.
The SIT conducted detailed inspection of the
scene of crime on dated 22.02.2022 & 23.02.2022.
During the course of investigation, section 304,
323, 34 IPC and section 5 of Explosive substance
Act, 1908 have been added and section 304-A and
337 IPC and section 9 C of Explosive Act 1884
have been deleted.
So far following four accused have been
arrested in this case:-

1. Deepak Singh Rana s/o Kushal Singh Rana,

R/O village Nainwan, Tehsil Garhshankar,
16



District Hoshiarpur, Punjab. (He was
working as bill clerk/supervisor in Jai Guruji
Enterprises)

2. Gulfam S/o Shamsudeen R/O near Choti
Masjid Lisari, Village Lisari, Meerut, Uttar
Pradesh. (He was managing the day to day
operation of the factory where fire broke out.
Younger brother of Nadeem)

3. Nadeem S/O Shamsudeen R/O near Choti
Masjid Lisari, Village Lisari, meerut, Uttar
Pradesh. (Elder brother of Gulfam. Main
supplier of raw material)

4. Rohit Suri s/o B.L.Suri r/o House no. 365
Phase 1B Shivalik Avenue, New Nangal
District Ropar Punjab

Deepak Singh, Gulfam and Nadeem are now in
Judicial custody till 11.3.2022 and Rohit Suri is
in police custody upto 07/03/2022.

So far 11 persons have died due to burning in the
fire that broke out in the fire crackers
manufacturing unit. 6 persons died on the spot
itself on 22.2.2022. 05 more persons died in PGI
Chandigarh during treatment. Post mortem of 06

deceased has been got done at Regional hospital
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10.

Una and of 05 deceased in PGI Chandigarh. 03
injured are still admitted in PGI Chandigarh.

On 23.2.2022 spot inspection and examination has
been carried out by the team of RFSL expert and
all the incriminating and relevant physical
evidences have been lifted and sent for expert
examination to RFSL Dharamshala.

Statements of all the injured persons, who were
declared fit to give statement by Medical Officer,
have been recorded. All the other workers of this
factory have been associated in the investigation
and the statements of 4 workers have also been
recorded.

Regarding the incident, a meeting has been
conducted with the Deputy Controller of
Explosives, Chandigarh and his team who visited
the spot.

Three accused in this case are still absconding.
Their CDRs are being analyzed. Police team has
been stationed in Delhi for apprehending these
accused. So far, several places have been raided in
search of these accused.

Forward and backward linkages qua the supply of
raw material and finished product i.e. Corsair

Tubes/Baby Part Pop have been verified. Police
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11.

12,

L3;

14.

team has visited Saharanpur and Meerut in Uttar
Pradesh to verify the forward and backward
linkages

During the investigation of the case, officials of
different departments namely, GM Industries,
Una, Assistant Director Factories Una, Labour
Officer Una, Labour Inspector Tahliwal, Assistant
Commissioner, Sales Tax and Excise, Mehatpur,
District Pollution Officer, Una, Tehsildar have
been associated and interrogated in the case.
Ownership of the land on which the factory was
running illegally and its possession has been
verified and duly established. The statements of
relevant persons have been recorded.

Computer hardware (1 laptop & 2 printers) was
seized from the second factory of Jai Guruji
Enterprises situated in mohal Bela Bathri located a
short distance from the first factory where the
incident of fire occurred.

Look Out Circular had been issued against the two
absconding accused namely Nikhil Soni son
Pramod Kumar resident 117 UG/F Raja Garden
Rajouri Garden J-6 West Delhi and Rohit Suri son
B.L.Suri resident house no. 365 Phase 1B Shivalik
Avenue, New Nangal District Ropar Punjab for
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their arrest out of which Rohit Suri has been

arrested.

I5. The SIT also seized physical and documentary
evidences including bill books and cash books
from the second factory of Jai Guruji Enterprises.

16. Scientific investigation of the case is underway
keeping in view all possible angles and all out
efforts are being made to nab all the accused of
this case and to establish all forward-backward
linkages. All out efforts are being made to nab
the remaining accused and further investigation of

the case is in progress.

Departments Reports

It is submitted that the detailed reports on the fire
incident were sought from various departments and the

same are submitted as under: -

20. As per report of General Manager, District Industries
Centre Una received vide letter No. Ind/U/Dev/Estt-SIT
E/Jai Guruji-4463 dated 03.03.2022 (copy annexed as
Annexure F-I), regarding Nova Tech Engineers, Bathu,
Tehsil Haroli District Una, prior to setting up of
industrial unit, this unit had obtained Entrepreneurs
Memorandum-1 for setting up a weighing scale
structure, Steel & RCC structure and pre case RCC wall
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manufacturing unit and was assigned EM-1 number
02/007/11/00897/micro dated 29.08.2011. Essentiality
Certificate was issued in favour of the unit by Director,
Industries vide letter No. Ind.Dev.F(14)EC-7/2012-
3148 dated 17.03.2012. Thereafter, this unit never
applied for Entrepreneurs memorandum part 2 and no
record pertaining to this unit is available in this office.
He has further reported that the M/s Jai Guruji
Enterprises, Bela Bathri is not registered with the
department of Industries. However, one unit in the
name of Jai Guruji Enterprises had submitted a
Common Application Form (CAF) to set-up an
industrial unit in the name of Jai Guruji Enterprises
which was acknowledged by the department on
04.02.2019 and was given in principal approval by State
Jevel single window clearance and monitoring authority
(SLSWC&MA) in its meeting held on 25.02.2019. In
Common Application from M/s Jai Guruji Enterprises
mentioned that 2000 sq.mts land will be taken from IA
Tahliwal or Mehatpur and if not available then will be
taken at nearby area of Tahliwal or Bela Bathri,
Essentiality certificate number EC/12/19943/2020 dated
11.03.2020 was issued in favour of the unit by Director

Industries.
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71. The Assistant Director (Factories) North Zone, District
Una Department of Labour & Employment vide his
letter No. D.D. (Fac) Una/Cracker-237 dated
04.03.2022 (copy annexed as Annexure F-II) has
reported that the M/s Jai Guruji Enterprises Bela Bathri,
Tehsil Haroli District Una and M/s Nova Tech
Engineers, Bathu, Tehsil Haroli District Una are not

registered with his office/department.

22. The Superintending Engineer, (OP) Circle, H.P. SEBL,

Una vide his letter No. 260290/51(/2022—9999—10000

dated 04.03.2022 (copy annexed as Annexure F-III)
has reported that the M/s Jai Guruji Enterprises Bela
Bathri, Tehsil Haroli District Una is not registered with
his department whereas M/s Nova Tech. Engineers,
Bathu, Tehsil Haroli District Una had applied for power
connection vide application 8091/MS dated 09.07.2012
and AE, ESD, HPSEBL, Tahliwal released the
connection vide SCO No. 7583 dated 24.03.2014
having connected load 48.732 KW after verifying the
test report and NOC given by the General Manager
Industry Department vide No. Ind. U Dev. EM-1/2009-
7681 dated 28.01.2012. The firm has reduced the
connected load from 48.732 KW to 17.430 KW on
dated 14.06.2018 for the manufacturing weight scale

structure and on dated 05.01.2021 the firm was
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permanently  disconnected vide PDCO  NO.
PDCO/100004017027/202110105 dated 05.01.2021.
He has further reported that on dated 06.07.2020 Mr.
Nikhil Soni had applied for temporary connection of
29.730 KW load for construction purpose at Bela Bathri
and connection was released on 19.07.2020 vide SCO
No. 2000248865 dated 15.07.2020 as per HPSEBL
Tariff order and till date the firm has not applied for
permanent connection. Due to default amount the

temporary connection disconnected at site.

23. The Assistant Environmental Engineer, H.P. State
Pollution Control Board Una vide his letter No.
HPSPCB/RO/Una/OA No. 143 of 2022/2021: 2619
dated 04.03.2022 (copy annexed as Annexure F-1V)
has reported that neither the M/s Jai Guruji Enterprises,
Village Bela Bathri Tehsil Haroli District Una 1is
registered with his office nor the said Unit has applied
online for the consent of the State Board and
approached this office for the same. He has further
reported that Ms/ Nova Tech Engineers was registered
with his office. The State Board had granted consent to
establish and consent to operate to the unit vide letter
No. 2457-58 dated 31.01.2012 and letter No. 2209-11
dated 04.12.2013 respectively for the manufacturing of

Weighing Scales Structure, Steel Structure, RCC
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Structures and Pre-cast RCC walls. Consent to
Establish/Operate was granted to the unit on the basis of
Entrepreneur Memorandum (Part-1) issued in favour of
the unit by GM, DIC Una vide EM No.

02/007/11/00897 dated 29.08.2011. Consent to operate
red on 31.03.2014.

granted to the unit was expi
plied for further

Thereafter the unit has neither ap
obtained permanent

renewal of the consent nor
C Una Una which 1S

registration (EM-II) from GMDI

required for the processing of renewal of Consent to

operate application of the State Board. The unit was not

14. He has also reported that

in operation since year 20
£ M/s Nova Tech

as per office record the inspection O

Engineer, Bathu, Tehsil Haroli District Una was carried

out on 20.01.2012 by Junior Environmental Engineer

w.r.t. consent to establish and the inspection of consent

to operate application of the Unit on 03.12.2013.

24. The Labour Officer Una vide his letter No. LO,

Una/Cracker-1070 dated 04.03.2022 (copy annexed as

Annexure F-V) has reported that the M/s Jai Guruji
Enterprises Bela Bathri, Tehsil Haroli District Una and
M/s Nova Tech Engineers, Bathu, Tehsil Haroli District

Una are not registered with his office/department.

24
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25. The Deputy Commissioner, State Taxes & Excise Una
District Una (H.P.) vide his letter No. EXN-UNA-Estt.-

1571 dated 04.03.2022 (copy annexed as Annexure
F-VI) has reported that the M/s Jai Guruji Enterprises
Bela Bathri, Tehsil Haroli District Una and M/s Nova

Tech Engineers, Bathu, Tehsil Haroli District Una
(H.P.) are registered with State Taxes and Excise

Department.

It is pertinent to mention here that the cause of the

incident that happened on 22.02.2022 and facts &

circumstances surrounding the operations of the said unit are

subject-matter of inquiry being conducted by the Divisional

Commissioner, Kangra Division who has been appointed as

Inquiry Officer by the State Government in this regard.
The report is being submitted for kind perusal of this

IHon’ble Tribunal.
Yours faithfully,

A
e
Raghav Sharma, IAS,

Deputy Commissioner,
Una, District Una (H.P.)

Encls As above.
Ph. No. 01975-225800
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CARS Notice of hearing in Suo-Moto matter-OA No. 143/2022 in re: “7 killed in
blast at firecrackers factory in Himachal Pradesh Una”, published in the
Tribune dated 22™ February, 2022.
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03.06.2021 & 2@RT M/s Metch Tech Overseas TIA/GAT 77T 400/451 WERT AFaR 222
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No. Rev.B.F.(10)-319/2020

Government of Himachal Pradesh

Department of Reyenué
From

The Addl. Chie fSecretaW'cum'F'C' (Revenue) to the

Government of Himachal P radesh.
To

The Deputy Commissioner

Una, District Una

Himachal Pradesh. ‘

o3 -06-2021.

Dated: Shimla-2,
Subject: - Permission to purchase land alonghwith bl:.!ildillg by M/s .!ai
Guruji Enterprises for the purpose of setting up of Industrial
Unit. :
[ am directed to refer to your office letter No. 2010/DRO/LR
Dated 21-11-2020 on the above noted subject and to say that the case of
applicant firm has been considered keeping in view the provisions of Clause
(h) of Sub-Section (2) of Section 118 of the Himachal Pradesh Tendncy &

[and Reforms Act, 1972 and serial number (6) of sub-rule (3) of rule 38-A of
Rules framed under the aforesaid Act and the Government has granted

r of M/s Jai Guruji Enterprises to purchase land
a/Khatauni No. 400/451 Khasra No.

d at Mohal Bathri Bela, Tehsil
t on the following

Sir,

permission in favou
alongwith building comprised in Khatt
222 measuring 00-08-93 Hect. situate
Haroli, District Una, H.P., for setting up of industrial uni

conditions:- _

1. The permission will be valid for one year from the date of issuance of this
letter.

5 1In the instant case the details furnished by the applicant have not been
verified at Government level and are assumed to be correct. Hence, if at
any time it is found that the details are not correct, the permission shall be
deemed to have been withdrawn/cancelled and land if so purchased shall
vest in the State Government free from all encumbrances alongwith
structures, if any. Further, in case any dispute(s) arises between the
transferor and transferee, the State Government will not be responsible for
that and can not be impleaded as party in any court/forum.

P.T.O.

S N
tiadlls AT BN - S4s [nme.
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3. Attention of applicant pe drawn 10 ¢ "rfovif}?u'i?fﬁi ?:Egi‘zrlt:lg(th) Ik

the Act ibid which requires the PUrCRBer B F period of 2 (e PO%
for which it is allowed to be purchase h"” srd. this Besiod fo) Years
further extendable by ] (one) year IS8 Rl p; L2 (two)
years will be counted from the date of regl stratior:].] O“.’ielver before
purchase, the purchaser should satisfy themselves.thdat tri?; :riit,be able to
complete various other formalities t0 Set UP the Incus o Construct

duction all within a periog

factory building, instal] machinery and start pro _
of 2 (two) years (extended by one year if required). In case they fail to do

this, the land will vest in the State alongwith structure, if any, free from all

encumbrances. Further, the Government or any authority, as per rules, can
not, give any extension beyond three years.

+. An entry will be made in remarks column of the concemec'l Jamabandi with
red ink that the transferee will not become an agriculturist on account of
such transfer of land and he/she will not become eligible f?r
allotment/lease/grant from the Government. The transferee of land will
remain non-agriculturist for all purposes.

n

The stamp duty of land proposed to be transferred will be charged from the
transferee as per Law,.

Yours fafthfully,
~ -
(K.K. Shanna)

Addl. Secretary (Revenue) to the
Government of Himachal Pradesh
Endst. No. As above. Dated: Shimla-2, - -06-2021.
Copy is forwarded to:- '
I. M/s Jai Guruji Enterprises through its proprietor Sh. Nikhi i
117, UG/F, Rajaj Garden Rajouri Garden, JI-J6, West Dellﬁljillgggl‘?l}g
information.

2. The Director of Industries Himachal Pradesh w o1
, ) It
Certificate No. Ind. EC/12/19943/2020 dated 03-11-1-20253 ss\fnflt:llaltlhtz

a certificate to this effect as per direction jssy d i '
letter No.Rev.B.F.(10)-187/2003, dateq 29 | 0?203% .thls Aepariment vid
/

(KK. Sharma)
Addl. Secretary (Revenue) to the
Government of Himachal Pradesh
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ESSENTIALITY cERTIFICATE"

s 16 certity tnalland along with buildi .
ona wilh building area measuring gn-0e-93 Hect. situated at Mohal Balifi Bela Tehsil Haroli.

o Una HP. as detailed bel « . i i
: .. : ailled below 15 1equired by Mis Jai Guriil Enlerprises (Proprielary concern,, Yillage Bathri Bela,

tHlarchi. Distt. | > (o we i
Sria st Una HP forsetup of new Industrial gpit for 0@ manufaciuring of POP Cracker AHD FILAMENTS with

. nrppcsed Investment of woldh Re 2 . .
3 DIk vorth Re 264, 03 L - winery worth Rs.130.2% Lakhs and proposed
Lnioyment 10 46 persons b Lakhs inciuding plant and machinery W h Rs.13

-
;“u

o 1he said and measunig 00-06 93 Hect. had bear, purchased DY Wis MATCH TECH A EFSEAT after 0DBINING

g SR T 18 of HPT & LR Act, 1972 from Reverue nepartment yide ietter No. fev.z FI10 180!200&:; sates
508 an e strenatl: of Dasentialily Cerlificate is;sucd vide this office jetter Mo, ind DeV Fi '.4){-_-%'12”200') datfi
< recisicod with the department vide EM-I NO. ggmmunr)zsg daters 24-G5-2010 for 'ne

Py~ . " -1 y, L 200,
Ceaavarads Goments (1-Shins) and the unil Lamimenced comenere; 2l productine ™ & T06%

R The vt

* i jard s as under 25 pe mention in Jamabandi for the year 2015-2016 -

e iz No # r.ztaunt flo. | Khasra No. | Area '_
i | :

R~ =" R (S SR B
200 544 | 222 ! 00-08-93 Hect '

et —_—
..__-___._-.____....____-._...__..._ e —————— i

| 00-08-93 Hect

____.._..—-----_,___.-——-..__- — e e e i

4 This land 1S recommended for transfer/lease after ascertaining the eligibility of transferae as per the
criteria laid down by the department.

2.Thisland is recommended for transfer | lease in favour of the enterprise as the same is essentially
required for the aforesaid purpose. The aforesaid activities cannot be run in a lesser area.

2 This lend is recommended for transfer after obtaining all NOCs from all relevant depanmems;amhoﬂﬁes _
and after ensuring adherence to any guidelines, under Rule 38-A of the Himachal Pradesh Tenancy and
{ and Reforms Rules.

4 This EC can be withdrawn!cancelledfamended at any time by the department, if any factual
L] isrepresentation of facts Jomission comes to the notice of the department.

. 1, nave to apply for permission under section 118 with revenue dept through concerned depuly

LS 5I0NE!
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No. Ind. Dev.F (14)

. Dev, EC-712
Gpvernmem of Himachal Pg:jz h
Directorate of Industries =

No. EN& Dated: Shim|a- 171001,

"ESSENTIALITY CERTIFICATE"

is i Bathu

) This is to certify that lan 3655 sq. mtrs. at Village i

Teh§|l Haroli, District Una, H.P. asddg‘t:ﬁ::ﬂgeglow is required by I-WS ENc:va r:sgg;

Engineers acknowledged as Micro Enterprise by the Department vide P \:\?Ei hing
Memorandum No. 02/007/12/00897 dated 29/08/2011 for the manufacture of Weig

Scale Structures, Steel Structures, RCC Structures & pre-Cast RCC Wall.
Area in Sq. Mtrs.

Ay e |
e

Location of proposed land

Village Bathu, Tehsil Haroli,
District Una, H.P.

ascertaining the eligibility of transferee

1. This land is recommended for transfer after
as per the criteria laid down by the department. : nti

9. This land is recommended for transfer in favour of party as the same IS esse”t.ﬁ";
required for the aforesaid purpose. The aforesaid activities can not be run |
lesser area. t

3. This land is recommended for transfer after obtaining all NOCs from all relevan

departments / authorities and after ensuring adherence {0 guidelines of the
department , under Rule 38-A of the HP Tenancy and Land Reforms Rules .
4, The enterprise shall have to employ at all levels at least 70% (or as prescribed from
time to time) of the total manpower whether on regular/ contractual/ sub-
contractual/ daily wages basis or any other mode from amongst the bonafide
Himachalies. The party is therefore advised to register itself on the job portal at web
address: www.himachal.nic.in/job portal to access data base of suitable job
seekers already registered with employment exchanges/ sub-employment
exchanges in the State and accordingly initiate steps to employ suitably qualified
bonafide Himachalis in its unit.
The land proposed to be purchased should be a compact block.
The land proposed to be purchased shall be used for Industrial purpgse only i.e. for
manufacturing of Weighing Scale Structures, Steel Structures, RCC Structures
& Pre-Cast RCC Wall within two years from the date of permission granted by the
Gowt. for purchase of land failing which this Essentiality Certificate shall be deemed
to be withdrawn & the Gowt. shall have the right to resume this land and allot it to
interested party intending to set up industrial unit on the payment as registered in
the conveyance deed.
% The enterprise shall have to obtain other nﬁ'sary NOCs/permissions from oth
concefned authorities as required for this Industri i : ’er
under the rule, if any. strial Project including exemption

oy

8. The enterprise shall ensure full utilization of land for industri o .
the Govt. shall have the right to resume the surplus it e prpasie fellng which
unutilized. me remains

9 The enterprise shall have to submit a certificate of aimzarr o; h ‘

7§ Is syperiors
fpﬁt the seller (s) retain the
sy g
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A minimum land to be ¢ andless after

lassi |
sale of the proposed lazs.mmad 88 not |angjess and will not become

10. 1% cess on the agtyal i qustrial unit
¢ by the indus
under the Building and o?t?t of consruiion shall be deposited bY

- erc fare Cess Act 1906.
1. This Essentialtty Centific onsiuolon Workers Y2

ate Is valld for ong year from the date of iesue.

Direﬁor of Industries,

Himachal Pradesh.

Endst. No. Ind. Dev.F (14) EC- 7/2012 ‘pated§ TMAR 707
Copy to: 1. Daba Road
h Lakhjit Singh Sfo Sh. Gurmest Singh , Rlo 4062/1, Steet No- |
Shimlapuri, Ludhiana (Pb). 2
2. The Principal Secrtary (Inds) to the Govt. of H.P. himla -17100 171002
3. The Principal Secretary (Revenue), to the Govt of H.P., Shimla-
4. The Deputy Commissioner, Una , District Una, (HP o
5. The Labour Commissioner- cum Chief Inspector of Factories, I. o Mo
6. The General Manager , DIC Una , Distt. Una., HP. wrt fus e
] Ul DeviPrivate land -5029 dated 09/02/2012 for information

Dire%or Mﬂries.

Himachal Pradesh
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OFFICE OF THE DISTRICT MAGISTRATE, UNA DISTRICT UNA (HP)

OFFICE ORDER

Whereas, it has come to the notice of the undersigned that an accident
relating to fire caused by explosives has occurred in a shed being used for making
and storage of firecrackers in village Bathu, PO Bathu, Tehsil & District Una on
dated 22/02/2022 in which many innocent lives have been lost;

Whereas, it has also come to the notice of the undersigned that the said
premises were unlicensed and unathorized for manufacturing and storage of
fireworks under the Explosives Act, 1884.

Therefore, in pursuance of the powers conferred under Section 9 of the
Explosives Act, 1884 and Rule 133 of the Explosives Rules, 2008, I, Raghav
Sharma, IAS, District Magistrate, Una, District Una (HP), do hereby order and
direct that the Sub-Divisional Magistrate, Haroli, shall conduct an inquiry into the
cause and circumstances of the said accident in accordance with the statutory
provisions. He shall ensure that all wreckage and debris shall be left untouched
except in so far as its removal may be necessary for the rescue of persons injured
and recovery of bodies of persons killed by the accident. He shall exercise all
powers conferred under Section 9(2) of the Explosives Act, 1884 and powers of
search & seizure under Rule 128 of the Explosives Rules, 2008 for this inquiry. He
shall submit the detailed inquiry report to the undersigned.

(Raghav Sharma, IAS)
District Magistrate
Una, District Una (HP)

Endst No.8224%/ALC/DM-Una Dated 22/02/2022

A copy is forwarded to:-



1)Chief Secretary to the Govt. of H.P for information.

2)ACS (Home) to the Govt. of H.P for information.

3)SDM Haroli for information and further necessary action.

4)SP Una for information and further necessary action.

5)Chief Controller of Explosive, CGO Complex, 5% A Block Seminary
Hills, Nagpur, Maharashtra-440001.

6)Deputy Chief Controller of Explosives SCO-802 2™ Floor, NAC,
Manimajra, Chandigarh-160101.

(Raghav Sharma, IAS)
District Magistrate
District Una(H.P.)



OFFICE OF THE SUB DIVISIONAL MAGISTRATE,
HAROLI, DISTRICT UNA (HP)

ORDER _

Whereas, it has come to the notice of the undersigned that an accident
relating to fire caused by explosives has occurred in a shed being used for making
and storage of firecrackers in village Bathu (revenue village Gurplah), PO Bathu,
Tehsil Haroli Distt. Una on dated 22-02-2022 in which six innocent lives have been
lost and fourteen workers have got serious burn injuries;

Whereas, it has also come to the notice of the undersigned that one more
premises in the name of ‘M/s Jai Gurudey Enterprises Bathri Bela’ in village Bela
Bathri is engaged in manufacturing / storage of explosives. In view of the public
safety and the bodily safety of the public at large, it appears to the undersigned that
it is necessary to inspect the license / any other document which authorize to store /
manufacture the explosives.

Therefore, in pursuance of the power conferred under Rule 125 ( 1) of The
Explosives Rules 2008, M/s Jai Gurudev Enterprises Bathri Bela, is hereby directed
to produce such license pass / authority letter, which authorizes to store /
manufacture the explosives. The license authority document shall be submitted to
the undersigned on 23* February 2022 latest by 1600 Hrs, failing which action
against you shall be initiated under Rule 128 (1) (a ) & 128 (1) (d) of The Explosive
Rules 2008.

Issued on 22" February 2022 at 1600 Hrs.

haras

-

(Vikas{harma, HPAS)
Sub Divisional Magistrate
Haroli. District Una (HP)



C=ll

196 —200

Endst No. Reader/SDM Dated22/02/2022

A Copy is forwarded to :-

v

[

(J
.

The Deputy Commissioner Una, Distt Una, HP

Chief Controller of Explosives, CGO Complex, 5, A Block Seminary Hills
Nagpur, Maharashtra — 440001

Deputy Chief of Explosives, SCO — 802, 2% Floor, NAC Manimajra,
Chandigarh — 160101

M/s Jai Guru Ji Enterprises Bathri Bela, through C/O Nikhil Soni, 117/UGF
Rajori Garden, J - 6, West Delhi, Delhi — 110027 (Mobile — 98990 00023)

haane,

(VikagBharma, HPAS)
Sub Divisional Magistrate
Haroli, District Una (HP)



OFFICE OF THE SUB DIVISIONAL MAGISTRATE,
HAROLI DISTRICT UNA (HP)

OFFICE ORDER
Whereas, it has come to the notice of the undersigned that an accident

relating to fire caused by explosives has occurred in a shed being used for making
and storage of firecrackers in village Bathu, PO Bathu, Tehsil Haroli Distt. Una on
dated 22-02-2022 in which six innocent lives have been lost and fourteen workers
have got serious burn injuries.

Whereas, it has also come to the notice of the undersigned that the said
premises were unlicensed and un-authorized for manufacturing and storage of
fireworks under the Explosives Act, 1884. An order vide Endst. No
196-200/Reader/SDM dated 22-02-2022 was issued to M/s Jai Guru Ji Enterprises
Bathri Bela by undersigned under Rule 125 (1) of The Explosive Rules 2008,
whereby you were directed to produce the license/authority to store / manufacture
the explosive in the said premises within twenty-four hours on 23 February 2022
by 1600 Hrs.

Whereas, after a lapse of the stipulated time period of twenty-four hours, you
have failed to produce the desired statutory permission/license. In the present
circumstances, it can safely be believed that you have willfully disobeyed the said
order and it is necessary to seize, detain and remove any explosive or ingredients
stored in the premises.

Therefore, in pursuance of the Power conferred under Rule 128 (1) (d), |,
Vikas Sharma, HPAS, Sub Divisional Magistrate Haroli, Distt. Una (HP), do hereby
order to seal the premises M/s Jai Guru Ji Enterprises Bathri Bela till the safe

disposal of explosive or ingredients by appropriate authority.

\aans

o
(Vikas Rharma, HPAS)
Sub Diggrict Magistrate
Haroli, District Una (HP)
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fndst No28! =206 /Reader/sDM Dated 23/02/2022

A Copy is forwarded to:-
1. The Deputy Commissioner Una, Distt. Una (HP) for information please
2. The Superintendent of Police Una, Distt Una (HP) for information please

3. The Deputy Superintendent of Police Haroli, Distt Una with thc direction to
deploy suitable police personnel for security of the seized material

4. Chief Controller of Explosives, CGO Complex, 5t A Block Seminary Hills,
Nagpur, Maharashtra-440001

5. Deputy Chief of Explosives, SCO-802, 27d  Floor, NAC Manimajra,
Chandigarh-160101

6. M/s Jai Guru Ji Enterprises Bathri Bela, through C/o Nikhil Soni, 117/UGF
Rajori Garden, J-6, West Dehl, Dehli-110027 (Mobile- 98990 00023

(Vika
Sub
Harol1, District Una (HP)
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\ From
The District Magistrate
Una, District Una (HP).
To
1)The Chief Controller of Explosives,
CGO Complex, 5™, A Block, Seminary Hills,
Nagpur, Maharashtra-440001
2) Deputy Chief Controller of Explosives, SCO-802,
2™ Eloor, NAC Manimajra, Chandigarh-160101
Endst No /€2¢-23ALC/Una Dated 22 /02/2022

Subject:-  Disposal of explosives seized at village Bathu, Tehsil Haroli, District
Una.

Sir,
An accident relating to fire caused by explosives has occurred in a

shed, being used for making and storage of firecrackers in village Bathu, PO
Bathu, Tehsil Haroli, District Una on dated 22/02/2022 in which 6 innocent lives
have been lost and 14 persons have been gravely injured. A storage room has been
found on the said land which is being used for storage of certain explosives. The
said operation has been found to have been conducted without valid licence under
the Explosives Act, 1884 and the explosives at the site have been seized &
detained under Rule 128(1)(d) of the Explosive Rules, 2008. Accordingly, the
explosives are to be examined by Chief Controller or Controller and disposed off
as per your instructions under Rule 128 (3). Therefore, you are requested to Kindly
inspect/examine the said premises at the earliest and do the needful as per statutory
provisions to prevent any danger to life and property.

v

District Magistrate
«\eUna, District Una(HP)
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& Endst No (82° -3FALC/Una Dated 92 /02/2022
A copy is forwarded to the :-

%

1) Chief Secretary to the Govt. of H.P. for information.

2) Additional Chief Secretary(Home) to the Govt. of H.P. for information.

3) Principal ~ Secretary(Revenue)- _cum-Member  Secretary SDMA  for
information.

4) Director-cum-Special Secretary(Revenue-DM)  for
necessary action.

5) Superintendent of Police, Una District Una for information.

6) Sub-Divisional Magistrate, Haroli for information and necessary action.

DlSSl‘lCtﬂg agistrate

cJJna District Una (HP)

information and



Govt. of India
. RCUCLUR G N e
Petroleum & Explosives Safety Organisation
Tt v qw Rrestes Praias
Office of Dy. Chief Controller i
__\wo WMo 2. fra ag, q-mﬁ, ::;lln\ﬂr:rn:;:;;ﬂm
S.C.0. No. 802, Second Floor, NAC, Manimajra, Chandigarh
ST A 01722731035, 2731036, #an # 2731040
T:cl No (0172)-2731035, 2731036, Fax No 2731040
E-mail address Qb‘g‘-l_:l.'l.‘himdIgi]_[l)gft‘\p!-l\IVCS.l_'.H\v' in

936 - ACCNH220] fe=ra: 23.02.2022

_1_0
A I'he District Magistrate,
Distnict Una. Himachal Pradesh.

Sub:  Investigation of explosion accident occurred on dated 22-02-2022 at Village-
Bathu, Teshsil-Haroli. Distt Una (HP) and disposal of seized cxplosive at site -

Reg.

Sir.

This has reference to the memo no. Fbd(c)13 dated 23.02.2022 of the Joint Chicf

Controller of Explosives. North Circle. Faridabad and your Endst no. 1830-37ALC/Una dated

= 2022 regarding subject matter.

-
)

It is informed that the two officers of this office namely Shri Saumitra Raychaudhuri, Dy.
Controller of Explosives and Shri Saurabh Shakya, Dy. Controller of Explosives have been
Jdeputed to visit the accident site for investigation on 24/02/2022.

The 8%eimp contact numbers of officers are furnished below:
. Shri Saumitra Raychaudhuri. Dy. Controller of Explosives : 9869647936
- Shri Saurabh Shakya. Dy. Controller of Explosives : 9123229767
[t1s requested to provide them necessary assistance for investigation into the accident and

disposz! of the seized explosives.
Yours faithtully,

P
%Lt‘q

(G. Kumaraswamy)
Dy. Chief Controller of Explosives,

Chandigarh
(—'Up}.' o - | | | 1 | |
. The Chief Controller of Explosives, Nagpur with refercnce to his email dated
23/02/2022. | N | ‘ |
2 The Jt. Chief Controller of Explosives, North Circle, Faridabad with reforence to his
memo no. Fbd(c)13 dated 23/’(}2-’2022‘
3 The Sr. Supdt, Of Police, Una, Himachal Pradesh. |
4 The Sub-Divisional Magistrate, Haroli, District Una, Himachal Pradesh

Mhar Wil Yamres



T : ACC/NH/22/01

Jo
The District Magistrate,

Gowt. of India
w R g W
Petroleum & Explosives Safety Organisation
Frafed SU fria®

Office of Dy. Chief Controller of Explosives
HULTTR0

w0 €0 a0z, R T, wAR, . ;
$.C.0. No. 802, Second Floor, NAC, Manimajra, Chandigarh.

O, 0172-2731035, 2731036, B |, 2731040
Tel. No. (0172)-2731035, 2731036, Fax No. 273 1040

E-mail address: dyccechandigarh@explosives.gov.in
faic: 01.03.2022

District Una, Himachal Pradesh.

Sub:  Accident/explosion occurred in an unauthorized i
. ( premises on dated 22-02-2022 at
\flllage-Bathu, Teshsil-Haroli, Distt Una (HP) and disposal of seized explosive at
site - reg. :

Sir,
This has reference to your letter No. 1861 .
——— Y 0 ADC/ALC dated 28.02.2022 regarding subject

It is informed that no licence has been issued in favour of M/s. Jaj

. . . e . 3 uruii .
Bela Bathri, Tehsil Haroli, District Una to store, use, possse:; Go J1 Enterprises
fireworks/explosives. r manufacture

It is also informed that no licence has been issued to store, use, possess or manuf;
fireworks/explosives by this organization in the Una District, Himachal Pradesh. It is re :oturc
to visit our organization website (www.peso.gov.in.) for infonmation. aegtcd

Yours f&ithfu.ﬁy,

(G. Kmn%-

Dy. Chief Controller of Explosives,
Chandigarh,
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From
v The District Magistrate
Una, Distriet Una (HP).
To
The General Manager
District Industries Centre, Una(HP)
Endst No [8%%-4C ALC/Una Dated 2 /02/2022
Subject:- Regarding inspection of industrial units related to manufacture, sale, storage and
transport of explosive substances..
Sir,

It has come to the notice of the undersigned that an accident relating to fire caused
by explosives has occurred in a shed, being used for making and storage of firecrackers in village
Bathu, PO Bathu, Tehsil Haroli, District Una on dated 22/02/2022 in which many innocent lives
have been lost. It was further found that the premises were unlicensed and unauthorized for
manufacturing and storage of fireworks under the Explosives Act, 1884. In order to prevent
reoccurrence of such accidents, you are directed to physically inspect and check all the units
located within district Una and identify , if they deal with manufacture/storage/sale/transport of
explosives material at any stage and whether they have taken all statutory approvals for the same.
In this exercise, all units located in industrial plots as well as those located on private land,
whether within or outside industrial areas, should be thoroughly verified. Assistance of local
revenue staff and Panchayat functionaries be taken for identification of all such units and to send

a comprehensive report to this office with in 7 days positively.

IDis ct Magistrate
Una, District Una(HP)

Endst No ALC/Una Dated 102/2022
A copy is forwarded to :-

1) All the Sub-Divisional Magistrates for extending necessary assistance.
2) All the BDO for extending necessary assistance.

District Magistrate
Una, District Una (HP)



From
The District Magistrate
Una. District Una (HP).
To
The Labour Officer,
Una, Distt. Una
Endst NoJ8Y! /ALC/Una Dated o7% /02/2022
Subject:- Regarding inspection of industrial units related to manufacture, sale, storage and
transport of explosive substances..
Sir.

It has come to the notice of the undersigned that an accident relating to fire caused
by explosives has occurred in a shed, being used for making and storage of firecrackers in village
Bathu. PO Bathu, Tehsil Haroli, District Una on dated 22/02/2022 in which many innocent lives
have been lost. It was further found that the premises were unlicensed and unauthorized for
manufacturing and storage of fireworks under the Explosives Act, 1884 and unorganized and
unregistered labour was being employed there under unsafe conditions. In order to prevent
reoccurrence of such accidents, you are directed to physically inspect and check all the units
located within district Una and identify whether units employing the labour are following due
provisions relating to labour laws or not. In this exercise, all units located in industrial plots as
well as those located on private land, whether within or outside industrial areas, should be
thoroughly verified. Assistance of local revenue staff and Panchayat functionaries be taken for

identification of all such units and to send a comprehensive report to this office with in 7 days

positively.

District Magistrate
Una, District Una(HP)



b L | e s

From
The District Magistrate
Una, District Una (HP).
To
The Labour Officer
Una, District Una(HP)
Endst No]§57ALC/Una Dated o ¥ /02/2022
Subject:- Regarding compensation to the victims of explosion accident occurred in village
Bathu, Tehsil Haroli, District Una under various provisions.
Sir,

It has come to the notice of the undersigned that on date 22/02/2022 an accident
occurred in village Bathu, Tehsil Haroli, District Una (HP) in which six persons have Jost their
lives and 14 have been injured. In this regard, you are directed to depute an officer from your
office to facilitate the documentation of the deceased as well as injured persons for claim of
compensation under the provisions of Employees Compensation Act. In addition, matter be
immediately taken up & followed up with competent authorities of EPFO & ESI for any
compensation which may be available under respective statutes. Follow up report be submitted

on weekly basis to the undersigned.

istrict Magistrate
v] JJna, District Una (HP)

Endst No! 1855-KLC/Una Datedo)f /02/2022

A copy is forwarded to the :-
1) Commissioner, Employees Provident Fund Organisation, Bhavishya Nidhi Bhawan,
Block No-34, 1% and 2™ Floor, SDA Complex Kasumpti, Shimla-171009(H.P)
2) Deputy Director, Employees State Insurance Corporation, Baddi, Distt. Solan(H.P.)-
1732025

For information and necessary action.

District Magistrate
D’}_gna, E/istrict Una (HP)




No: LO, Una/compensation- [0 T
Government of Himachal Pradesh
Office of Labour Officer Una H.P.

Dated, Una-174303 - the dated: 04" March, 2022
To,
The District Magistrate,
Una, District Una (H.P.)
Subject: Regarding compensation to the victims of explosion accident occurred in village
bathu Tehsil Haroli, Distt. Una under various provisions.
Sir.

With reference to your office letter vide No.1857/ALC/Una dated: 24/02/2022 on

the above cited subject. In this context it is submitted that the Labour Inspector, Una and the Sr.

-Assistant, Labour Officc, Una have been deputed to facilitate the documentation of

dependents/legal heir of deceased as well as injured persons for filling claims of compensation
under the provisions of Employees Compensation Act, 1923.

It is also submitted that requisite documents/information in respect of 09 deceased
and 3 injured-persons have been collected. It is also submitted that autopsy report of 03 deceased
person died at PGl Chandigarh have been collected and autopsy report of 06 workers died on
spot is awaited from Regional Hospital, Una and dependents/legal heir of other 02 deceased
persons died at PGI Chandigarh are out of station and have been contacted for submission of
autopsy report and other relevant documents.

Further progress report will be submitted after receiving the relevant documents

from the remaining persons and the matter of filling of claim before the authority will be taken

up with the District Legal Aid Authorities.

Yours Faithfully,

Labou .
Una, Distt,
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OFFICE OF THE DISTRICT MAGISTRATE, UNA DISTRICT UNA (HP)
OFFICE ORDER

Whereas, it has come to the notice of the undersigned that an accident
relating to fire caused by explosives has occurred in a shed being used for making
and storage of firecrackers in village Bathu, PO Bathu, Tehsil & District Una on
dated 22/02/2022 in which many innocent lives have been lost;

Whereas, it has also come to the notice of the undersigned that the said
premises were unlicensed and unathorized for manufacturing and storage of
fireworks under the Explosives Act, 1884.

Therefore, in pursuance of the powers conferred under Section 9 of the
Explosives Act, 1884 and Rule 133 of the Explosives Rules, 2008, I, Raghav
Sharma, IAS, District Magistrate, Una, District Una (HP), do hereby order and
direct that the Sub-Divisional Magistrate, Haroli, shall conduct an inquiry into the
cause and circumstances of the said accident in accordance with the statuton
provisions. He shall ensure that all wreckage and debris shall be left untouched
except in so far as its removal may be necessary for the rescue of persons injured
and recovery of bodies of persons killed by the accident. He shall exercise all
powers conferred under Section 9(2) of the Explosives Act, 1884 and powers of

search & seizure under Rule 128 of the Explosives Rules, 2008 for this inquiry. He
shall submit the detailed inquiry report to the undersigned. /

(Raghav Sharma, TAS)
District Magistrate
Una, District Una (HP)

Endst No.|8224%ALC/DM-Una Dated 22/02/2022
A copy is forwarded to:-

Scanned with CamScanner



1)Chief Secretary to the Govt. of H.P for information.

2)ACS (Home) to the Govt. of H.P for information.

3)SDM Haroli for information and further necessary action.

4)SP Una for information and further necessary action.

5)Chief Controller of Explosive, CGO Complex, 5", A Block Seminary
Hills, Nagpur, Maharashtra-440001.

6)Deputy Chief Controller of Explosives SCO-802 2™ Floor, NAC,
Manimajra, Chandigarh-160101. ]

<
(Raghahma, IAS)

District Magistrate
District Una(H.P.)

OSanrrtiard witth MarmCrannor



Government of Himachal Pradesh
Department of Home

LR

No. Home(A) E(5)-2/2021 Dated: Shimla-171002, 22™ Feb. 2022

Order

WHEREAS, a fire incident has been reported today at a
cracker factory at Bathu, District Una, in which 6 persons have died and
many are injured.

AND WHEREAS, it has been considered necessary to

conduct a Magisterial Enquiry to find out the circumstances/reasons that

led to the aforementioned fire incident.
NOW THEREFORE, Shri S.S. Guleria, Divisional
Commissioner, Kangra is hereby appointed to conduct a Magisterial

Enquiry in the matter and submit the enquiry report within 07 days of

this order.
By Order
Principal Secretary (Home) to the
Government of Himachal Pradesh
To

Shri S.S. Guleria,
Divisional Commissioner,
Kangra, District Kangra, H.P.



-2

Endst No. : Home(A)E(5)-2/2021Dated: Shimla-2, the 22" Feb. 2022.

A copy is forwarded for information to:-
1. The Principal Secretary to Chief Minister, Himachal Pradesh,

Shimla-2.
2. The Director General of Police, Himachal Pradesh, Shimla-2.
3. The Special Private Secretary to Chief Secretary, Himachal

Pradesh, Shimla-2.
4.-The Deputy Commissioner, Una District Una, Himachal

Pradesh. :
5. The Superintendent of Police, Una, District Una, Himachal
}Q\DC/ ALC Pradesh.
w—?

é@ 2LWE )

A e EESE/—L% (Sunil Verma)

‘ -~ &\ 07’\1 Joint Secretary (Home) to the
Government of Himachal Pradesh
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OIFICE OF THE DISTRICT MAGISTRATE UNA DISTRICT UNA (HP)

OFFICE ORDER

Whereas, an order bearing endorsement No. 1822-27/ALC/DM-Una, dated
22.02.2022 was issued by the undersigned and the Sub Divisional Magistrate, Haroli
was directed to conduct inquiry in the matter of Explosives in a factory situated at
Bathu under Section 9 (2) of the Explosives Act, 1884 and powers of search &
seizure under Rule 128 of the Explosives Rules, 2008 ;

Whereas, the Worthy Divisional Commissioner, Kangra at Dharamsala has
been appointed as inquiry officer to conduct an inquiry in the matter by the Principal
Secretary (Home) to the Government of Himachal Pradesh vide order No. Home
(A)(5)-2/2021, dated 22" Feb,2022.

Therefore, in view of the orders issued by the Principal Secretary (Home) the
order No. 1822-27/ALC/DM-Una, dated 22.02.2022 issued by the undersigned are
hereby withdrawn with immediate effect.

(Raghav Sharma, IAS)
District Magistrate
Una, District Una (HP)

Endst No. ) 8Y2-47 /ALC/DM-Una Dated: - 23.02.2022
A copy is forwarded to:-

The Chief Secretary to the Govt. of H.P. for information.

The ACS (Home) to the Govt. of H.P. for information.

The SDM, Haroli for information and further necessary action.

The S.P. Una for information and further necessary action.

Chief Controller of Explosive, CGO Complex 5”', A Block Seminary Hills,
Nagpur, Maharashtra-440001.

6. The Deputy Chief Controller of Explosives SCO-802 2" Floor, NAC, Manimajra,
Chandigarh- 160101,

Wh P L) )

Raghav Sharma, 1AS)
District Magistrate
Una, District Una (HP)
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~ OFFICE OF o
THE SUPERINTENDENT OF POLICE, L)
DISTT. UNA HIMACHAL PRADESH Mg
Azadiy,
o Gnge 2 | E-mall: sp-una-hp@nicin  Contact Noi- 01975-226048 Amilt Mahotsav
No.ReaderlSP:22- (97— Datod: 06/03/2022
To
The District Magistrate,
District Una, Himachal Pradesh
Subject: Notice of hearing In Suo Moto matter-OA No. 143/2022. In re: “ 7 Killed In blast at flrecrackers
factory in Himachal Una”, published in the Tribune dated 22 February, 2022,
Sir,

Kindly, with reference to your office letter No. 1862-64/ADC/ALC dated 28/02/2022, it is submitted that
a case FIR No. 41/2022 dated 22/02/2022 U/S U/S 304, 286, 323, 34 IPC and Section 5 of Explosive Substance Act,
1908 was registered at Police Station Haroli due to fire incident at Fire Cracker Factory at Bela Bathri, The detailed
status of the case and investigation carried out so far is as follows:-

Brief facts of the Case:

This case has been registered on the complaint of one victim namely Farha D/O Sh. Sangir Ahmad r/o
VPO & Tehsil Satarganj, District Bareilly, UP at present residing in H.No, 39, Ward No. 8, Santoshgarh, Tehsil & District
Una stating therein that she has been working in this cracker factory for the past one month in which about 30-35
persons are employed. On dated 22.02.2022, at about 11am, while they were working, suddenly a massive fire broke
cut in the explosive mixture due to which 6 persons died on the spot while 14 others including her were injured and
were taken to Una Hospital for treatment from where 10 persons had to be shifted to PGI Chandigarh, She further
stated that this event occurred due to negligence of the owner of the cracker factory against whom legal action must be
taken.

Investigation done so far:-

A tﬁ)\(’x\-‘-— 1. A Special Investigation Team (SIT) headed by DIG Northern Range, Dharamshala and comprising of
Commandant 1st RBn Bangarh and SP Una was constituted vide DGP, HP Order Endst. No. L&0-10 (Misc)
poeN™ 2022- 4232-35 dated 22.12.2022 for the investigation of this case.
6M. The SIT conducted detailed inspection of the scene of crime on dated 22.02.2022 & 23.02,2022,
3. During the course of investigation, section 304, 323, 34 IPC and section 5 of Explosive substance Act, 1908
> 52S S@SG have been added and section 304-A and 337 IPC and section 9 C of Explosive Act 1884 have been deleted.

QS \v¥3 2
4. So far following four accused have been arrested in this case:-

1. Deepak Singh Rana slo Kushal Singh Rana, R/O vilage Nainwan, Tehsil Garhshankar, District
Hoshiarpur, Punjab. (He was working as bill clerk/supervisor in Jai Guruji Enterprises)

Letter to DM Una/2022/ Letter No. 05



2, Gulfam S/o Shamsudeen R/O near Choti Masjid Lisari, Village Lisari, Meerut, Uttar Pradesh. (He was
managing the day to day operation of the factory where fire broke out. Younger brother of Nadeem)

3. Nadeem S/O Shamsudeen R/O near Choti Masjid Lisari, Village Lisari, meerut, Uttar Pradesh. (Elder
brother of Gulfam. Main supplier of raw material)

4. Rohit Suri s/o B.L.Suri r/o House no. 365 Phase 1B Shivalik Avenue, New Nangal District Ropar
Punjab

Deepak Singh, Gulfam and Nadeem are now in Judicial custody till 11.3.2022 and Rohit Suri is
in police custody upto 07/03/2022.

5. Sofar 11 persons have died due to burning in the fire that broke out in the fire crackers manufacturing unit, 6
persons died on the spot itself on 22.2.2022. 05 more persons died in PGl Chandigarh during treatment. Post
mortem of 06 deceased has been got done at Regional hospital Una and of 05 deceased in PGI Chandigarh.
03 injured are still admitted in PG| Chandigarh.

6. On 23.2.2022 spot inspection and examination has been carried out by the team of RFSL expert and all the
incriminating and relevant physical evidences have been lifted and sent for expert examination to RFSL
Dharamshala.

7. Statements of all the injured persons, who were declared fit to give statement by Medical Officer, have been
recorded. All the other workers of this factory have been associated in the investigation and the statements of
4 workers have also been recorded.

8. Regarding the incident, a meeting has been conducted with the Deputy Controller of Explosives, Chandigarh
and his team who visited the spot.

9. Three accused in this case are still absconding. Their CDRs are being analyzed. Police team has been
stationed in Delhi for apprehending these accused. So far, several places have been raided in search of these
accused.

10. Forward and backward linkages qua the supply of raw material and finished product i.e. Corsair Tubes/Baby
Part Pop have been verified. Police team has visited Saharanpur and Meerut in Uttar Pradesh to verify the
forward and backward linkages

11. During the investigation of the case, officials of different departments namely, GM Industries, Una, Assistant
Director Factories Una, Labour Officer Una, Labour Inspector Tahliwal, Assistant Commisssioner, Sales Tax
and Excise, Mehatpur, District Pollution Officer, Una, Tehsildar have been associated and inferrogated in the
case.

12. Ownership of the land on which the factory was running illegally and its possession has been verified and duly

established. The statements of relevant persons have been recorded.

13. Computer hardware (1 laptop & 2 printers) was seized from the second factory of Jai Guruji Enterprises

situated in mohal Bela Bathri located a short distance from the first factory where the incident of fire occurred.
Look Out Circular had been issued against the two absconding accused namely Nikhil Soni son Pramod
Kumar resident 117 UG/F Raja Garden Rajouri Garden J-6 West Delhi and Rohit Suri son B.L.Suri resident

14.

Letter to DM Una/2022/ Letter No. 05



house no. 365 Phase 18 Shivalik Avenue, New Nangal District Ropar Punjab for their arrest out of which Rohit

Suri has been arrested.

15. The SIT also seized physical and documentary evidences including bill books and cash books from the second
factory of Jai Guruji Enterprises.

16. Scientific investigation of the case is underway keeping in view all possible angles and all out efforts are belng
made to nab all the accused of this case and to establish all forward-backward linkages.

Fire broke out in this unit on 22.2.2022 in which 11 persons have lost their lives. So far, four
accused persons namely Deepak Rana, Gulfam, Nadeem and Rohit Suri have been arrested. All out efforts
are being made to nab the remaining accused and further investigation of the case is in progress.

Hence, the report is submitted for your kind perusal piease.

Yours faithfully,
£ P
1A
Arjit\Sen Thakur (IPS)
Superintendent of Police,
Distt. Una/ Himachal Pradesh

Letter to DM Una/2022/ Letter No. 05



To

Subject: - Notice of hearing in suo moto ma

Sir,

No. Ind/U/Dev/Estt-SIT E/Jai Guruji L]
Office of the General Manager, 163
District Industries Centre,

Una, District Una (HP.) )3 MAR 2022

4;trict Magistrate,
District Una. Himachal Pradesh.

tter-OA no 143/2022. In

ref “7 killed in blast at firecrackers factory in Himchal Una
published in the Tribune dtd 22°¢ February, 2022.

S68Y In reference to your office letter number 1865-71/ADC/ALC dtd
S ‘B\Q@S{ 02/22 on the subject cited above, the requisite information is submitted

as under:

1.

AO A\

NSy
& /3\’1,7/

M/S Jai Guruji Enterprises, Bela Bathri is not registered with the
department of Industries. However, One unit in the name of Jai Guruji
Enterprises had submitted a Common Application Form (CAF) to set-up
an industrial unit in the name of Jai Guruji Enterprises which was
acknowledged by the department on 04/02/2019 and was given in
principal approval by state level single window clearance and monitoring
authority (SLSWC&MA) in its meeting held on 25/02/2019. In Common
Application form M/S Jai Guruji Enterprises mentioned that 2000 sq
mts land will be taken from IA Tahliwal or Mehatpur and if not available
then will be taken at nearby area of Tahilwal or Bela Bathri. Essentiality
certificate number EC/ 12/19943/2020 dtd 11/03/2020 was issued in

favour of the unit by Director Industries.

Copy of the in principal approval of state level single window
clearance and monitoring authority (SLSWC&MA) dtd. 25/02/2019 is
enclosed at annexure-1 and common application filed (CAF) is enclosed

at annexure -2 & copy of essentiality certificate enclosed at annexure-3.

Regarding Nova Tech Engineers, Bathu, tehsil Haroli, it is

informed that the prior to setting-up of industrial unit, this unit had



pa weighing scale

facturing

obtained Entrepreneurs Memorandum-1 for setting-u
structure, Steel & RCC structure and pre cast RCC wall manu
unit and was assigned EM-1 number 02/007/11 /00897/ micro dated
29/08/2011. Essentiality Certificate was issued in favour of the unit by
Director, Industries vide letter number Incl.Dev.F(]4}EC—7/2012-3148
dtd 17/03/2012. Thereafter, this unit never applied for E

Memorandum part 2 and no record pertaining to this unit is

ntreprenc urs

available in

this office.

Copy of Entrepreneurs Memorandum-1 and Essentiality Certificate is

enclosed at annexure-4 & 5.

ises and Nova Tech Engineers tehsil

f Industries. There is no

No inspection of Jai Guruji Enterpr

Haroli was ever carried out by department O
uous or day to day inspections of

Various approvals under

such mandate to carry out contin

industrial units by industries department.
d by concerned departments and it is

d to carry out regular

different acts and rules are accorde

the duty of the concerned department Of Boar

inspections and ensure the implementation and compliance of these

norms in an industrial unit. It is not the duty of Industries Department

to ensure compliance of norms under different acts and rules which are

notified and monitored by other departments. For an instance, Labour

department €nsures implementation of labour laws, State Pollution

approvals regarding Pollution norms, Petroleum

PESQ) accords licence/ approvals

Control Board accords

and Explosives Safety Organization (

regarding explosive substances, Employee State Insurance Corporation

(ESIC) monitors rules regarding payment of ESI, Fire Safety Department

accords permission regarding Fire Safety norms, Drug Controller Office

issues permissions regarding drug manufacturing etc.

It is also important to mention here that Ministry of Micro,

Small & Medium Enterprises (MSME) vide their notification dated

26/06/2020 has framed new guidelines for classification of Micro, Small

& Medium Enterprises as well as process to file the Udyam Registration.



Under the new regime, now Udyam Registration is done on the online
Udyam Registration Portal of the ministry of MSME. It is optional for the
unit to file the Udyam Registration. The registration process is being
implemented and monitored by Government of India. State department
of Industries does not register the industrial units. Copy of the
notification dtd 26/06/2020 is enclosed at annexure-6 and procedure of

registration as specified by Ministry of MSME, Government of India is
enclosed at annexure-7.

However, if any industrial unit intends to avail the various
incentives, subsidies etc from the government, only in that case an
inspection is done by industries department and at the time of granting

such incentives, copies of all the approvals from various departments are

obtained by the industries department.
Submitted for necessary action please.

Yours faithfully

(Ans{ul Dhiman)

General Manager,

District Industries Centre,
Una, Distt. Una (H.P.)
Tele/fax: - 01975-223002
Email id: gmdicuna-hp@nic.in

Enclosed: as above
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Single Window Clearance System ~ Arrovuve —T-

Directorate of Industries(DOT)
e G

ovt. of Himachal Pradesh '

IN-PRINCIPLE APPROVAL
No.: CAF/02/04/4365/279

Date of Issue: 26 Feb 2019

filled Common Application Form No. 4365 received Dt. 04 Feb 2019 expressing its

Nature of Organisation

Type of Enterprise Project Status Industry Type |
Proprietary AR b Red |
Proposed Location AATASHA . Indust : a '_ Una, H.P,
- fw& Product sfrégpﬁacity%i{ m s, -
v r’f < k(lf‘l Items* ¥ s R v .'.“.
Product Name % Excise Code ~ s o - r(‘luantity 3 ’ B L, Unit
R e 4800000+ s '%'-:;&'I ilogram
gl o NNES

|py

.- 1 Uﬁéﬂilﬁd v ¥l 3 'iTiiféﬁﬁfe Total

Male Female Male Female Male Female
8 2 25 10 0 1 ' 46
Requirement of Basic Infrastructure
Land Power Connection Power Contract Demand Water (Ltrs/day)
Load(kw) (kvA)
2000 Sq.mtrs 198 150 500

= .

The State Single Window Clearance & Monitoring Committee has granted IN-PRINCIPLE approval in its 6th Meeting held
on 16-02-2019 for establishment of enterprise in Himachal Pradesh,

The proposal is approved in Principie subject to the foliowing conditions:
1} -The unit will employ at all level at least 70% , m time to time) of totg| manpower, whether on
: regular!ContracluaUSub-contraclualldaily basis/ or any other mode i
2) The HPPCB concurred in principle only for crackers and simple thread (excluded
nylon thread and any other synthetic glass coated thread) as per the Hon\ble NGT order dated 11.7.2017 in OA
No.384 of 2016 and OA N0.442/2016 \" that in the entire country there Shall be prohibition on procuring, stocking,
sale and use of nylon thread which is also called Chinese Doy or Chinese manjha and other synthetic thread
coated with glass and such other harmfu| Substances or kite flying".
3) The firm should apply for registration/ permit with HPGWA ang accordin

gly permission shall be granted as per
provisions of the Act.

System Generated Application. Printed DateTime:2019.07.25 18:02:51

Page Number:1/2
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Single Window Clearance System
Directorate of Industries(DOI)
Govt. of Himachal Pradesh

4) The power for a load of 198 k

5)

8)

This approval is valid for two
time period, it will be presum,
automatically without any

W with 150 kVA contract demand can be made available at 11 kV supply voltage
from 33/1 kV, Tahliwala Sub-station, The Industrial unit has to apply within 30 days of approval of proposal for
PAC online through Single Window portal in case Contract demand is more than 100 kVA failing which the
commitment shall stand cancelled. The consumer/unit has to deposit the requisite charges for issuance of l_'-‘AC
within two months of online demand generation failing which the commitment of supply of power shall be forfeited.
In case the power is required in future, the unit has to apply afresh with HPSEBL and shall be dealt as per general

procedure being followed after examining the feasibility of feeding the load at that point of time. The recovery of
expenditure for supply of electricity shall be as per HPERC(Recovery of Expenditure for supply of Electricity)
Regulations, 2012,

The Site flocation for setting up of the project should conform to the sitting criteria and other‘enwronrnental
considerations as prescribed by the concerned State/ Centre Govt. Departments/ Organizations. You are
therefore advised to keep in mind all these requirements for setting up of the project.

In order to reduce requirement of fresh water you are also advised to recycle used/ waste water.

1% Cess on the actual cost of construction shall be deposited by the industrial unit under the Building and Other
Construction Workers Welfare Cess A

ct 1996.
The unit will update monthly.

progress Report regarding implementation of project or any problems/hurdles being
faced online on Single Window Portal.

years from today. If no effective steps are taken to establish the project wftfﬁn this
ed that you are not interested in establishing the project and the approval will Iapse

further notice. We assure you of our full co-operation and wish you and your
enterprise all the success.

[Digitally Signed by H.R. Sharma, IAS, Shaurya Chakra on 26-02-2019 19:08:50 ]

Director of Industries,
Govt. of Himachal Pradesh,

System Generated Application.
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No: D.D. (Fac) Una/Cracker- T
Government of Himachal Pradesh

Office of the Deputy Director (Factories) Una H.P.
Telephone No. & Fax No. 01975-224095

E-mail address--- adf-una-hp@nic.in

Dated, Una-174303 the dated: 04" March,2022

To,

The District Magistrate
Una, District Una (H.P.)

Subject: Notice of hearing in Suo Moto matter-OA No.143/2022. In re: «7 killed in

. blast at firecrackers factory in Himachal Una”, published in the Tribune dated
22" Fabruary, 2022.

Sir,
With reference to your office letter received on the above noted subject,
detailed report as required by your worthy office as given below:

1. No, M/s Jai Guruji Enterprises Bela Bathri, Tehsil Haroli, District Una and M/s Nova
Tech Engineers, Bathu, Tehsil Haroli District Una are not registered with this ‘
office/department.

2. No, this office has not conducted any physical inspection of M/s Jai Guruji
Enterprises Bela Bathri, Tehsil Haroli, District Una and M/s Nova Tech Engineers,
Bathu, Tehsil Haroli District Una, as this office/department had no information

regarding setting up of the above said units.

This for your information please.

Youyrs Faithfully,

A
(Factories)

Neftth Zone, Distt. Una
Department of Labour & Employment




e TFIRCINICYBOARD UMITED |

HIMACHAL PRADESH STATE ELECTRICITY BOARD LlMl
(A State Govt. Undertaking)
4‘“ %"b Registered Office Vidyut Bhawan, HPSEBL, Shimla-171004.
£ 4% Number (CIN) U40109HP2009SGC031255
=4 GSTNo. HPSEBL 02 AACCH4894EHZB
Y  Telephone Number 01975238182 , (Fax N0.01975-238509),
Website address www.hpseb.com _
Email seunahpseb@yahoo.co.in
No. 260290/8K/2022- 99 —|eooo Dated:- (-3 D022
To
The District Magisterate,
Una District Una (HP).
Sub.:- Notice of hearing in Suo Moto matter-OANo. 143/2022. In re: “7 killed in t:l?st at
firecrackers factory in Himacahal Una”, published in the Tribune dated 22°° Feb.
2022.
Ref.:- Your office letter No. 1865-71/ADC/ALC dated 28.02.2022.
R/Sir,

“Jai Hind.”
Please refere to your office letter No. 1865-71/ADC/ALC dated 28.02.2022 the subject

cited information in respect of (OP) Circle, HPSEBL, Una is as under.:

[ Point
No.

1

Question Answer

Whether the M/S  Jai Guruji | M/S Jai Guruji Enterprises Bela Bathri , Tehsil daroli
E{Ziiﬁrg?ztrigegnaiaﬂriM A T]:};ii; District Una has not registered in our department
Tech. Engineers, Bathu, tehsil Haroli | whereas M/S Nova Tech. Engineers, Bathu, tehsil
?;;::;(E:‘a 0': rsgigterlefd :::;l'st:;zl; .i Haroli District Una has applied for power connection
documents be supplied. | during 09/07/2012 vide application 8091/MS and AE,

| ESD, HPSEBL, Tahliwala released the connection vide
SCO No. 7583 dated 24.03.2014 having connected load
48 732 KW after verify the test report after NOC given
by the GM Industry department vide No, Ind. U Dev.
EM-1/2009-2681 datred 28.01.2012. The firm has
reduced the connected load from 48.732 KW to 17.430
KW on dated 14.06.2018 for the manufacturing weight
scale structure and on dated 05.01.2021 the firm was
permanently  disconnected  vide ~PDCO No.
PDCO/100004017027/202110105 dated  05.01.2021

(documents attached).




Whether any physical inspection of
the M/s Jai Guruji Enterprises Bela
Bathri, tehsil Haroli Distt. Una and
M/S Nova Tech. Engineers, Bathu
Tehsil Haroli Distt. Una has ever been
carried out by your department OF
not? If inspection, documents be
supplied and if not inspected then
reason there be intimated.

No physical inspection carried out in respect of Mfsﬁi—\

Guruji Enterprises Bela Bathri, tehsil Haroli Distt. Una

because the firm is not registered with HPSEBL.
However, during 06.07.2020 Mr. Nikhil Soni has

applied for temp. connection of 29.730 KW load for
construction purpose at Bela Bathri and connection was
released on dated 19.07.2020 vide SCO No.
2000248865 dated 15.07.2020 as per HPSEBL tariff
order (copy attached) and till date the firm has not
applied for permanent connection. Due to default
amount the temp. connection disconnected at site.

The physical inspection of M/S Nova Tech.
Engineers, Bathu Tehsil Haroli Distt. Una. had carried

out at the time of release of conection.

This is for your kind information please.

Yours faithfully,

(Er Sehgal)
Superintending Engineer,
(OP) Circle, HPSEBL, Una.

Ph. No. 0199-@8/5?99

Copy of the above is forwarded to the Sr. Executive Engineer, Electrical Diviigon,

HPSEBL, Gagret.
(Er. ;@lﬁehgal)
Superintending Engineer,

(OP) Circle, HPSEBL, Una.

Ph. No. 01975-238509



Website : http://www.hppcb.nic.in

No: HPSPCB/RO/Una/0A No. 143 0f 2022/2021: 9.£1q
wironmental Engineer

AV

H.P.STATE POLLUTION CONTROL BOARD

Regional Office Una

Office: Phase-IV Rakkar Colony, Tehsil & Distt. Una, Pin-174303(H.P.)

Phone: 01975-238131 _
e-mail : pcbrouna@gmail.com

Dated: o4 }03/102-2

e Deputy Commissioner Una,

Notice of hearing in Suo Moto matter-OA No. 143/2022. In re: “7 killed in blast

at firecrackers factory in Himchal Una”, published in the Tribune dated 22n¢

From Assistal
To
* District Una (HP)
Subject:
February, 2022.
Sir,

Kindly refer to your office letter no. 1865-71/ADC/ALC dated 28/02/2022 on the
subject cited above. In this regard, the point-wise detailed report as asked in the matter is as under:

Sr.
No.

Information Sought

Reply

E2

| Whether the M/s Jai |
! Guruji Enterprises Bela

| Bathri, Tehsil Haroli,
Distt Una and M/s
Nova Tech Engineers,
Bathu, Tehsil Haroli,
District Una is
registered with your
department or not? If
registered, documents
be supplied.

M/s Jai Guruji Enterprises, Village Bela Bathri, Tehsil Haroli,
Distt. Una (HP) is not registered with this office. The said unit has
neither applied online for the consent of the State Board nor
approached this office for the same.

M/s Nova Tech Engineers was registered with this office. The
State Board had granted Consent to Establish and Consent to
Operate to the unit vide this office letter no. 2457-58 dated
31/01/2012 and letter no. 2209-11 dated 04/12/2013
respectively for the manufacturing of Weighing Scales Structure,
Steel Structure, RCC Structures and Pre-cast RCC Walls. Copy of
Consent to Establish & Consent to Operate granted to the unit is
enclosed as Annexure-I & Annexure-II respectively. Consent to
Establish/Operate was granted to the unit on the basis of
Entrepreneur Memorandum (Part-I) issued in favour of the unit |
by GM DIC Una vidle EM No. 02/007/11/00897 dated
29/08/2011 (copy of EM-Part | is enclosed as Annexure-III).
Consent to Operate granted to the unit was expired on
31/03/2014. Thereafter the unit has neither applied for further
renewal of the Consent nor obtained permanent registration
(EM-I1) from GM DIC Una which is required for the processing of
renewal of Consent to Operate application of the State Board. The
unit was not in operation since 2014,

Whether any physical
inspection of the M/s
Jaiguruji  Enterprises
Bela Bathri, Tehsil

Haroli Distt. Una and |

No inspection of the unit in the name of M/s Jai Guruji
Enterprises, Village Bela Bathri, Tehsil Haroli, Distt. Una (HP) has
been carried out by this office as this office has no knowledge of
the operation of said unit as well as no complaint has been
received in this office regarding operation of such unit. ]




[M/s  Nova  Tech
engineer, Bathu, Tehsil
Haroli District Una has
ever been carried out
by your department or
not? If inspected,
documents be supplied

intimated.

and If not inspected
then reason thereof be

As per this office record, inspection detail of M/s Nova Tech

Engineers, Village Bathuy,
below:

a)

b)

Tehsil Haroli, Distt. Una (HP) is given |

[nspection was carried out on 20/01/2012 by Junior
Environmental Engineer w.rt. to Consent to Establish
application of the unit. Copy of inspection report
enclosed as Annexure-IV.

Inspection was carried out on 03/12/2013 by Junior
Environmental Engineer wur.t Consent to Operate
application of the unit. Copy of inspection report
enclosed as Annexure-V.

This is submitted for your kind information please.

Yours faithfully,

Assistant Environmental Engineer
Q\) HPSPCB Una



No: LO, Una/Cracker- /¢ 7?
Government of Himachal Pradesh
Office of Labour Officer Una H.P.
" Dated, Una-174303 the dated: 04™ March, 2022
To,

The District Magistrate
Una, District Una (H.P.)

Subject: Notice of hearing in Suo Moto matter-OA No.143/2022. In re: “7 killed in
blast at firecrackers factory in Himachal Una”, published in the Tribune
dated 22" Fabruary, 2022.

Sir,
With reference to your office letter received on the above noted
subject, detailed report as required by your worthy office as given below:

1. No, M/s Jai Guruji Enterprises Bela Bathri, Tehsil Haroli, District Una and M/s
Nova Tech Engineers, Bathu, Tehsil Haroli District Una are not registered with
this office/department.

2. No, this office has not conducted any physical inspection of M/s Jai Guruji

Enterprises Bela Bathri, Tehsil Haroli, District Una and M/s Nova Tech
Engineers, Bathu, Tehsil Haroli District Una , as this office/department had no

information regarding setting up of the above said units.

This for your information please.

Yours Faithfully,




No. EXN-UNA-Estt.- .7/

O/o Deputy Commissioner of State Taxes & Excise
Una, District Una (H.P.).

To
Deputy Commissioner,
Una, District Una (HP).
Dated Una the 0] March, 2022.

Subject:- Notice of hearing in suo moto matter-OA No. 143/2022 in re: “7
killed in blast at firecrackers factory in Himachal Una”
published in the Tribune dated 227¢ February, 2022.

Sir,

I have the honour to refer to your office letter No. 1865-
71/ADC/ALC dated 28/02/2022 on the subject cited above.

In this connection it is submitted that the Assistant
Commissioner, State Taxes & Excise, Industrial Area Mehatpur has submitted a

detailed report in this behalf which is enclosed herewith in original for your kind
information and further necessary action please.

Thanks and regards.

Enclosed: As Above. Yours Faithfully,
'D__Q'BS_S%gk\ 3.'1,0"?
"'T'_'_'——___—- 5
QDC" ALC 05\53\7‘2’ Deputy missioner, State Taxes &

Excise, Una, District Una (H.P.).
Phone No. 01975-226088
wU\M

[ Email: aetc.una@mailhptax.gov.in
5o



Report

Sub:- Notice of hearing in Suo-Moto matter-OA No. 143/2022.In re:"7 killed in

blast at firecrackers factory in Himachal ~ Una”, Published in the Tribune

dated 22" February,2022.

. Yes, M/s Jai Guruji Enterprises Bela Bathri, Tehsil Haroli Distt. Una And

M/s Nova Tech Engineers, Bathu Tehsil Haroli Distt. Una are registered

with state Taxes and Excise Department. (RC Copies enclosed.)

. The physical inspection of the M/s Jai Guruji Enterprises GSTIN

02ANYPS9911P1ZX and M/s Nova Tech Engineers GSTIN
02ALNPS0018A1ZR has not been carried out by this office. As per section
67 read with rule 139 of GST Act, the power of inspection, search and
seizure lies with proper officer not below the rank of Joint Commissioner
of State Taxes and Excise. The authorization for inspection, search or
seizure is granted only on certain grounds and substantial reasons to
believe that Registered Tax Payer has evaded tax as per the reasons
described in Form GST INS-1. (Copies of Section 67,Rule 139 and Form GST

INS-1 of GST Act Enclosed)

<~ ACSTE
Industrial Area Mehatpur
Distt. Una H.P.
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